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Heard Shri A.C.Rathk, Adveeate f@lk‘ R & M

e \) -

Senier

the applicant and Shri A.K.Rese,

Standine Cewnsel fer the Respondents,
an U,D.C. eof Central

Applicant,
Exeise and Custems wnder Indere Cellecte- |
rate came en XkY transfer te the f
Cellecteorate at Bhekaneswar (v;rhieh is an |
establishkment separated in the year 198é>

ané as swch he lest his senierity. It was

made elear te the applieant ab initie that
he wowld lese kRis senierity and he alse
gave an wndertakine in the same line as
that ef the requirement, The grievances as
raiced in the present Orieinal Applicatien
£® with regard te less of his senierity

and his lewer placement in the senierity
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The isswes raigsed in the present O, A, areﬂ

therefere, hit by the principles of
resfwdicata; as the isswes invelved in
the present 0.A. were already decided/
answered by this Triswnal in the afere-
mentiened 0.As(0.A.Nes,352/88 and 226/91
decided on 27.02,1592 anéd 6,16,18903,

respectively),

In the aferesaiéd premises, this

iz alse net maintainasle and hence

dismissed. Ne eosts,
Send cepies of this erder te

parties,

i

Q ownhtn

list were the sWsject matter of censider g
tien sy this Trikwnal in twe earlier jtk\ @°~”‘F
eccasiens in O.A. Nes,3%3/88 and 226/91,
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O.A. apart frem being deveoid of any merit,
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